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€v) SeTTING UP OFf A T.V, CENTRE AT
KODAIKANAL IN TaMIL Nabu,

SHRI CUMBUAM N. NATARAJAN
(Periyakulam): Under rule 377, 1 am
mauhing the following statement.

Kodaikanal in Tamilnadu, an ackpow-
fedged Hill Resort. has been chosen for
Television towe: and station in: the Sixth
Five Year Plan. The other places in-
«lnded in the Six'h Five Year Plan are
Asansol, Cuttack, Panaji, Kasauli, Mur
shidabad Vijayavada and Varanasi. When
this Television Tower and Stiation be-
cam¢ a realily, the people living in
Madurai, Coimbatore and Ramsnatha-
puram disiricts and those in Tirunclveli,
Tiruchirapalli. Salem and Nilgiris districts
will get the beoefit, Unfortunately, so far
necessary sleps have not been taken {o
start the work. Even the land acquisition
proceedings have been not taken up so far.

Mcanwhile, there has been a spurt in
the sale of TV sets during the past 3
months in Tirunelveli and other Southern
districts of Tamilnadu. The reason far
this is that they are able to gei the trans-
mission of TV Broadcasts from So
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Lanka. Many Tamil Films and interesting
cartoons are being shown by Sri Lanka
T.V. which has been pamed Roopava-
hini. This has been established with the
help of Japan and the U.S.A. These
two countrics have given very powerful
machinery which can transmit T.V. films
across the seas.

Though the Expenditure Finance Com-
mittee has sanctioned Kodaikanal T.V.
Tower and Station and though indents for
supply and erection of tower have been
placed on 16-11-1980 on the Director-
General of Disposal and Supplies, yet
this project has not come about. The in-
cordinale delay is leading to undue in-
fluence among the people from Sri Lanka
T.V. This can be stopped only when
Kodaikanal T.V. Tower and  Station
comes about. Necessary steps are to be
taken immediately in this matter.

(vi) NEED TO cONTINUE PupLic Hearma
CARE SCHEME IN BIHAR.
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FACTORY AT SHAMGARH OR NAGDA IN
MADHYA PRADESH,
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FINANCE BILL, 1582

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE): Sir, with your
permission, 1 beg to move*:

“That the Bill to give effect to tha

financal proposals of the Central Gov«
ermnment for the financial yecar 1982-8%
be taken into consideration.”

APRIL, 22, 1882
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The salient features of the main pro-
posals contained in the Finance Bill were
explaned in my Budget Speech. The de-
tails of these proposals have been spelt
out tn the Explanatory Memorandum
circutlated among hon. Members along
with the Budget papers. I will not take
the time of the House and traverse the
same ground once again.

The Finance Bill has becen before the
Hon. Mcmbers for about seven weeks.
During the general discussion on  the
Budget and thercafter, hon. Members
made several suggestions in regard to
the provision in the Biil. A large num-
ber of suggestions and representations
have also been made by trade and indus-
try, the Press and others concerned. I am
deeply grateful to the hon. Members and
to all others who have given me their
considered views and have offered cons-
truclive suggestions. [ have given careful
consideration to all these suggestions and
have decided to modify some of my ori-
ginal proposals. I shall now briefly cx-
plain the principal changes thal are pro-
posed to be made in the provisions of the
Bill.

The Bill contains a provision for the
exemption of the encashment benefit in
lieu of unavailed earned leave given to
employees when they retire. As the en-
cashment benefit given in such cases 1o
Government employees is regulated by
rules framed by the Government, the Fin-
ance Bill does not contain any monelary
ceiling in respect of the amount of ex-
emption to be allowed in the case of
Government employees. However, in rela-
tion to other employees, the amount qua-
lifying for exemption is subject to ‘a
ceiling of Rs 25,500. This ceiling was
proposed having regard to the maximum
amount which was then payable as en-
cashmeny benefit in licu of unavailed ear-
ned leave to retiring Central Government
employees. This maximum will now be
Rs 30,000/-, after the recent increase in
the dearness allownnce payable to Central
Governmmgnt cmployees. [ propose ac-
cordingly to raise the monetary ceiling of
Rs. 25.500 in the Bill to Rs. 30,000.

Moved with the recommendation of the President.



